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Assistant Registrar
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To:
C.C.ELUDHIANA
RISHINAGAR. LUDHIANA
C.C.ELUDHIANA Appellant
Vs
M/S IRCON INTERNATIONAL LTD. Respondent
[ am directed to transmit herewith a certified copy of Final order No. 173/2009- EX[DB] dated 20-2-09
passed by the Tribunal under ~ Section 35-C(1)of Central Excises Act, 1944
—
Assistant Registrar
(Excise Appeal Branch)
Copy to:
1. Respondent
M/S IRCON INTERNATIONAL LTD.

KURALI DISTT. ROPAR (PB)
2. Adv. / Consult

KeME:2

3 CDR

4 JCDR

5 Bar association, CESTAT. New Delhi
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15  QOffice Copv
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. III

Excise Appeal No. 5486 of 2004

[Arising out of Order-in-Original No. 254/L.dh/03 dated 29.10.2003 passed
by Commissioner of Central Excise, Ludhiana.]

For approval and signature:

" Hon'ble Mr. M. Veeraiyan, Member (Technical) p

Hon'ble Mr. P.K.Das, Member (Judicial)

-~

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it should be released under Rule 27: f@
of the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair
copy of the Order?

4., Whether Order is to be circulated to the : \,_/\0-
Departmental authorities? /

Commissioner of Central Excise Appellant

Ludhiana

Vs.

M/s. IRCON International Ltd. Respondent

Appearance:

Mr. C.S. Rajput, DR for the Appellant
None for the Respondent



CORAM:

Hon'ble Mr. M. Veeraiyan, Member (Technical)
Hon'ble Mr. P.K.Das, Member (Judicial)

Date of Hearing/Decision: 20.2.2009
75 ORDER NO . /73 /0 9-£EX

" Per P.K.Das (for the Bench):

Revenue filed this appeal. On query from the Bench, the learned DR
submits that they have not obtained clearance from the Committee on
Disputes till now. We notice that the matter relates to year 2004. In view of
that, appeal is dismissed for want of COD clearance.

(Dictated & Pronounced in the open Court)

( M. Veeraiyan )’
Member(Technical)

( PXDas )
Member(Judicial)
sS



